BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

OA NO. 412/2019
IN THE MATTER OF '

Pradeep Kumar Applicant
VERSUS

State of Haryana Respondent
ACTION TAKEN REPORT ON THE BEHALF OF HARYANA STATE

POLLUTION CONTROL BOARD AND DISTRAICT MAGISTRATE,
CHARKHI DADRI

MOST RESPECTFULLY SHOWETH:-

L That the Hon'ble Tribunal took cognizance of the complaint
received by post and directed Haryana State Pollution Control
Board & District Magistrate, Charkhi Dadri to look into the

matter, take appropriate action in accordance with law and
furnish a factual and action taken report.

2, That the above said stone mining project by M/s Quality Earth
Minerals Pvt. Ltd., Kheri Battar. Plot No.1, Charkhi Dadri was
granted a lease for a period of 10 years by Director General,
Mines and Geology, Haryana vide letter of intent no.
DMG/HY/ML/3hojhu Kalan/2016/2009 dated 11.04.2016 for an
area of 7.42 hectare. The said unit obtained Environment
clearance from State Environment Impact Assessment
Authority Haryana vide letter no. SEIAA/HR/2017/38 dated
10.03.2017. The wunit has obtained NOC from Forest
Department Govt. of Haryana vide letter no. 2671 dated
25.10.2016 and obtained CTE from Haryana State Pollutlon
Control Board vide application no. 3979953 dated 19.05.2017.

The unit has obtained CTO for the period from 08.07.2017 to
30.09.2021 under Water Act, 1974 and Air Act, 1981.
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That District Magistrate, Charkhi Dadri directed the Tehsildar-
Bhadra, Divisional Forest Officer- Charkhi Dadri, Assistant
Mining Engineer- Charkhi Dadri and Environmental Engineer-
HSPCB-Bhiwani to investigate the matter and submit the
report. The joint team visited the site of mine on 19.08.2019
i.e. M/s Quality Earth Minerals Pvt Ltd., lessee of Plot No.1,
Village Kheri Battar, Charkhi Dadri. Spot Inspection Report of
the joint team is enclosed as Annexure-1 and observations of

the joint team are summarized as below:-

General Observations:-

e The Project Proponent has done illegal mining of the area
beyond lease area covered by the lease outside pillar A and
D.

« The Vehicles were not covered with tarpaulin while
transportation of material.

e The lessee have provided sprinklers mounted on trucks for
controlling air emission arising due to mining activities and
for suppression of dust arising due to vehicular movement.

Tree plantation was being done around the lease area.

That the Divisional Forest Officer, Charkhi Dadri vide letter
dated 26.08.2019 submitted the report that proponent has
done illegal mining in area of 1.91 hectatre outside the lease
boundary (Annexure-2). Whereas, Assistant Mining Engineer,
Mining Departmert, Charkhi Dadri vide letter dated 31.09.2019
submitted that project proponert has done illegal mining in
area of 0.45 hectatre outside the lease boundary (Annexure-
3).

That in view of contradiction in regard to area under mining
beyond the lease area, the Deputy Commissioner, Charkhi
Dadri vide letter dated 06.09.2019 directed for re-inspection of
the site and to submit the Fact Finding Report so that correct
facts can be ascertained. Accordingly, joint team consisting of
Assistant Mining Engineer, Range Forest Officer, Block Forest
officer, Mining inspector, Tehsildar, Halka Kanoogo, Halka
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Patwari and Mines surveyor revisited the site on 07.09.2019.
As per report signed by these officers (Annexure-4), the
lease holder M/s Quality Earth Minerals Pvt. Ltd, Vill. Kheri
Battar, Charkhi Dadri has done illegal mining in the area of
0.489 hectare outside the lease boundary.

Action taken by Haryana State Pollution Control Board is as
follows:-

A). Closure Action:-

Closure order against the unit was issued by the HSPCB
vide order No. HSPCB/MISC/2019/3012 dated 17.10.2019,

which was complied on 19.10.20109. Copy of closure order is
annexed herewith as Annexure-5.

B). Prosecution

The Recommendation for Prosecution against the unit has
been sent by the Regional Office to competent authority vide
letter No. 17743 dated 16.09.2019 and same will be filed after
receiving approval from Head Office.

C). Environmental Compensation
Environmental compensation of Rs.22,50,000/- to be
imposed on the unit has been assessed and sent to head office

for approval of competent authority (Annexure-6).

The Regional Office, Jind, HSPCB has issued letter dated
10.09.2019 (Annexure-7) to Asst. Mining Engineer, Charkhi

Dadri and DFO, Charkhi Dadri to take action on their part in
accordance with law.

The Director General, Mines and Geology, Chandigarh has
issued Show Cause Notice to lease holder (Annexure-8). As
per communication received from Divisional Forest Officer-
Charkhi Dadri, show cause notice (Annexure-9) has been
issued to project proponent. It is expected that action shall be
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taken to its logical end by the Mining Department and Forest
Department on their end in accordance with law.

The report is submitted accordingly for kind

consideration. 1t is undertaken to comply with the directions
passed by this Hon'ble Tribunal.

District agistrate,

Rég dnél"Officer,
T WRata HSPCB, BRiwani Region,
D\smc{‘g‘% Rtate ' Rcygiohaerﬁicer I
Ch. Da Haryana State Pollution Control Board
Jind Region at Bhiwani
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Subject:- InOriginal Application No. 412/2

ARNEXVRE - 2,

n,

Assistant Mining Engineer,
Mines & Geology Department
Charkhi Dadri.

1. The Deputy Commissioner,

€harkhi Dadri.
2. RO, HSPCB,
Jind at Bhiwani.

Memo No.:- \ {6 Dated:- 3}!07‘2;;‘;

019 titled as pardecp

. ri -
Kumar V/s State of Haryana, Action Taken Repu

regarding . N i |
Reference :- Kindly refer too/o Deputy Commnssmnfirz,zi % e

Dadri Memo No. 3082-84/Panchayat date (.) e

and o/o  HSPCB, Bhiwani Meix;

HSPCB/BW1/2019/16961 dated 26.08.2019-

In compliance of the d.ir.ectiorfst(;)f;‘lst{:EBD]ﬁll)JF“,‘
issi i Dadri , a team comprising Of BV d ¢
%?‘?:Efs‘(ogﬁf i)?c‘l?iﬂ;h,ll)l.);.lo, Charkhi Dadri, Tehsilde-xr s ga_dhrz %,1 l)l:_: l
Charkhi Dadri ), Assistant Mining Epgineer . Charkh}l] Da ri Sanecte(.l ]_
Surveyor from the o/o Director Mines & Geology ﬁveg:ﬂi M“m.,ll‘_‘
area of Stone Mine Kheri Battar-2 grgnted t(.) M/s Qua |.tyb ' ,en e
pvt. Ltd on dated 19.08.2019. The inspection repgrt is being enclo: -
her'ewith for information and further necessary action.

Q&ssistant Mining Engineer.

Mines & Geology Departme:.i
Charkhi Dadri g
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I

/ inspection Report of the Area of Kheri Battar-1 Stone Mjpe dated 19.08.2019

During the inspection , RG,HSPCB Jind at Bhiwani ( Ch. Dadri ) ,D.F.0,
Charkhi Dadri, Tehsildar , Badhra ( Distt. Charkhi Dadri ), Assistant Mining
Engineer, Charkhi Dadri and Mining Surveyor from the o/o Director Mines &
Geology along with the representatives of the lessee of Stone Mine M/s
~Quality Earth Minerals Pvt. Ltd. and Sh. Pardeep Kumar , the complainant

“wwere present., '

First of all , the lease map of the mine with an area of 7.47 Hect. situated
in Khasra No. 136 of the Revenue Estate of village Kheri Battar , Tehsil &
District , Charkhi Dadri alongwith the Co-ordinates of the four boundary
pillars were perused .

2. The Co-ordinates of the boundary pillars as per record were-

PillarsA =N28 34'2.9" E7610'32"

PillarsB =N28 34'10" E76 10'52.5"
PillarsC =N28 34'2.0" E76 10'53.5"
PillarsD =N28 34'2.0" E76 10'31.3"

The Co-ordinates of the above said four pillars were verified by the

departmental Mining Surveyor with the help of DGPS instrument and were

iy, found to be correctly installed at the site. All present agreed upon the proper
site installation and the pillars were found matching with Co-ordinates,

however, the complainant Sh. Pardeep Kumar raised an abjection regarding

the location of pillars stating the although the pillars locations are matching

with the Co-ordinates ,all the pillars should have been afixed slightly North

wards at the time of initial installation .

The owners of nearby Stone Crusher objected his contention stéating
that their Stone Crushers are installed at proper site after demarcated on their
purchased land and the slight deviation of the pillars North ward mean the
Northern lease boundary shall pass through the already existing sites of stone
crusher.
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oundary pillars were found to
in the case of Southerp boundary |iy.
ond the boundary line in some part of jts

the mine . The mined out areg beyond the
boundary line was existing prior to grant of lease to M/s Quality Iarth
. Minerals pyt. Ltd, however, the s

ame area has been found excavated /
\\dfepened by the existing lessee, This area was marked & calculated wigp the

ulip’of DGPS instrument'and was found to be 0.45 hectares,
The report js Submitted,

Lo (1 M
1 TSILUAR Surve(s ( \\j{

BADHRY ! O AMe

- be Proper as per DGPs, however,
‘ mining was foung to be carried bey
€ length adjoining to the dead area of
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frirexvee -y,

From,

Assistant Mining |
Mines & Geolopy
% Charkhi Dady,

ngineer,
cpartment |,

The Deputy Commissioner,
Charkhi Dadyi

Memo No.:- 1136 " Dated:07.09.2019
In Osiginal Application No.412/2019 titled as Pardeep
Kumay V/s State of Haryana, Action Taken Report -
regarding '
Reference :-

Kindly refor 1q your office Memo No.3846-49/Panchayat
| , dated 06.09.2019,

Subject ;-

~

In compliance ol your directions a te
of "Tehsilday » Charkhi Dacri , Assist
and Mining Surveyor

" from the
Forest Officor inspected the

to M/s Quality Earth Miner
inspection report is be
further necessary action.

am comprising
ant Mining Engineer , Charkhi Dadri
0/0 Director ,Mines & Geology and Range
area of Stone Mine Kheri Batrar-1 granted

als Pvt. Ltd on dated 07.09.2019. The

joint
ing enclosed herewith

for information and

Assistant Mining Engincer,

Mines & Geology Department ,
Charkhi Dadri
of-

Endst. No:- 1137

Dated:- 07.09.2019
VA copy of the same along with the

joint inspection report is
sent to RO, IISPCB Jind at Bhiwani for information anq further
necessary action,

Assistant Mining Engineer,

Mines & Geology De

purtiment |
Charkhi Dadri
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Inspection Report dated 07,09.2019 of the Area of Kheri Battar-1 Stone
Mine

As per the order of Deputy Commissioner, Charkhi Dadr issued vide

. letter no. 3846-49 /panchayal Dated 06.09.2019 joint inspection ol the area

' of Kheri battar 1 stone mine of M/s Quality Earth Mimerals Pvt. LAd. was

\ carried on dated 07.09.2019. During the inspection, ‘Tehsildar Distt.
! Charkhi Dadri, Assistant Mining Engineer, Charkhi Dadri am! Mining
\ Surveyor from the oo Director, Mines & Geolopy aml Deputy Forest
i Ranger along with their respective Stafl members were present.

| Representatives of the lessee of Stone Mine M/s Quahity Earth Minerals Pvt.

l'l Ll were also present.

First of all, the lease map of the mine.with an arci ol 7.47 Hect.
Situated in Khasrg No. 136 of the Revenue Estate of village Kheri Battar,

Tehsil & District', Charkhi Dadvi alonpwith the Co-ordinates al the four
boundary pillars were perused .

The Co-ordinates of the boundary pillars as per record were-

Pillars A = N 28 3429 £7610°32" )
Pillars B =N 28 34'10" 76 10°52.5"

Pillars C =N 28 34'2.0" £76 10'53.5"

Pillars D

=N?28 34'2.0" E76 10'31.3"

The Co-ordinates of the above said fowr pillars were verilied by the
departmental Mining Surveyor with the help ol DGES mstrument and by
the all present and were found 1o he correctly installed at the site. All

present agreed upon the proper site installation and the pillars which were
found matching with the recarded Co-ordinates.

The boundaries of the lease between the boundaiy pillars were found
to be proper as per DGPS, however, in the case of Southern boundary line
between the pillars C & D, mining was found w be carried heyond the
boundary line in some part of its length adjoining to the dead area of the

mine. 1L was understood at the site that the mining in this particular area

beyond the boundary lme had been carried at (he mitial Stape of start of
mining operations in the year 2016/2017, The iy g out arei heyond the

. tewd I
oM (et LL—H,rL
y-§-11
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poundary line was existing prior to grant of lease 10 M/s Quality Farth
Minerals Pt Lud, however., the same area has been foud \'Zﬁl.'i‘vﬂwd. /
deepened hy the existing lessee, This area was marked & caleulated wnt‘])
“the help of DGPS instrument and was found to he 4895 Sq.ntr, say 0,'48
hectares.

The report is submitted.

(\;__%; . / ; « AJ)%’L
~ Assistant Mining Engineer

oW ' . )
R'.\ng([.h"d‘l‘z:ﬁl'()lﬂ(‘er Tehsthea
Charkhi Dadri < Chavkhi Dadri Cliaki i

7 -7

B -

-
/-”/"\/ 1A ~\6
. AT AR
Mines Surveyor Rlock Farest otlicer

Ihojhu kalan

= \ o
:_, ‘\,M 5[‘#"" VP& fisad
Representative of Mining Inspector

Halka Paran
Lessee
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_ |
A— IIARYANA STATE POLLUTION CONTROL BOARD ‘
S —— C-11 Scctor-6, Panchkula
M_&?U;r Ph - 0172- 57787073, Fax No. 2581201 !
N E-mail- h‘spcbeehq#@gmail.com -
HSLEE ] Website: hspch.gov.in
. Order ;

whereas M:s Quality Eanth Minerals Private Limited ( Site of stone mining unil ) Knervoo
Saner Charkhi Dadn 1s @ Mining & Qre beneficiation unit ard {ne wni is covered uncer Consent
Managament of th2 Board and is polluting In nature

N .

Whereas the unit was inspected by the joint team of Tehsildar Bhadra Assistant Mining
Ergineer, Charkhi Dadr, DFO Charkhi Dadr and AEE HSPCB Bhwani Region of
di 18 €8 2019 and during inspection following non compiiances has been found -

. The project proponent has done illegal mining of the ared beyond the area covered by (N _
lzase
. The velucles were not covered with larpaulin for \ransportation of sicnes
" Not compiting with the condtiions of Envirenment Clearance 1ssu€ed by SEIIA
‘\Whereas show cause nolice for closure action ungder section 33-A of Valer Act 1974
and under section 31-A of Air Act 1981 and under seclicn 5 of EP Act 1986 was issued to the
unit by Regional Officer, Bhiwani vide letler no. 17180-17132. dated 06 09 2019 for \he above
<g:d viglations but unit did not submitted the reply of the SCN within stipulated #me period
,
Whereas Regonal Officer Bhiwani Region vide nis letter no 17734 Aated 160G 2815
~a5 recommended the case for ntialing closure action aganst the above $3<T un® including
gisconnect.on of slecinc SUopty anc also recommended far revocatuor <f Corgan 0 Operal2
CTC: tor wigiauon of the provision of EIA nanfication 2002 unzer saction 32-4 of Wate! P
1374 & unger sectdn 31-A of Arr Act. 1981 and under section 5 of EP AQL 1626

Whereas, lhe case has been exarmined and 1 has been found that unit IS Qressy
violatng the provisicns of Ar (Prevention & Conlro! of Poliution) Act 1631 Water (Preventan a
Contral of Pellutien} Act 1974 8 EP Acl 1986 '

Tierefore xeeping i view cf the aboye saa fac's ang in exerase of n& DOWEIS
confgrrag cndar sechidn 31-A of Air [Preverhon 8 Convrot =f Polluron At 1CRY unger seclicn
33-A of Water (Prevenuon & Control of Poliutiors Act =974 3 urcer secicn 3 ~i T2 fct 1382
imr pzancn o (e Provision of EIA nouficaton. 200€ .l s neredy arzered 0 ciosz Jows e
~gz-znan of the Lt Mis Qually Eanth Minerals Private Limited { Size of stan2 muning unit | Ko
2zter. Cnarkmi Dadri by sealing plant & machinery inctuding DG Set wath ymmediate affect
Funner the CTC granted by the Board vide No HSPCB/Consent/ 3131004176HICTO3201927
Dates 31 032017 upto 3009 2021_is hereby revoked
Dated Panchkula, the Ashok Kheterpal
16" Oct 2019. Chairman

Endst. No. HSPCBI20191 35 [ Dated: H\\Ol\—lﬂ

A copy of the above s forwarded to the following for informaticn and necessanac

1. The Deputy Commissionef, Charkhi Dadn
2, The Regional Officer. HSPCB, Bhuwanl. He 15 asked to ensure ine comphance of

A~

4 abeve crder for closure ol the above sald undt immediately and to sucmut ComMpiEnce
rapor within C3 days positively. He is directed to submit fresh recommendation
after implementation of closure order for imposing environmental

.

compensation in accordance with the policy dt.29.04.2019. because he has

not justified the cut of date_ of stoppage, of violation of environmental .
compensation.
1 s Quatly Earth Minerals Private Limited { Site of stone mining un't) Khen Bate

Charkh: Dadn. OL

Environmental Engimecr (HQ)
For Chairman-
-4

e
L4
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Tele No, 01664-256259
_— Regional Office
Yo s

Haryana State Pollution Control Board,- ﬁﬂléﬁé@ |
¥ SCF-32, Opp. Community Centre, Sector-13, HUDA, Bhiwani | =754
FTry- IR 7K Email-hspcbrojr@gmail.com

Datod 0? =
No. HSPCB/BHI/2019/ ¢ 4770,/
To ,705 j f /

The Chairman,

Haryana Stute Pollution Control Board,
Panchkula,

7

Sub: Environmental Compensation Assessment repori-M/s Quality Earth Minerals P
Limited (Site of stone mining unit) Kheri Battar-1, Tehsil Charkhi Dadri
Ref:  This office letter no. HSPCB/BHI/2019/17711 dated 13.09.2019,

rivate

Whereas an OA No. 412/2019 titled as Pardee

p Kumar Vs State of Haryana is pending belore
Hon'ble National Green Tribunal, New Delhi.

Whereas Hon’ble National Green Tribunal in OA N

0. 412/2019 titled as Pardeep Kumar vs.
State of Haryana ordered as :-

“Grievance in this letter, which has been treated as an application, is that illegal mining of area
beyond the area covered by lease

is being done by M/s Quality Earth Mineral Pvi. Itd. In Aravali arca in
District Charkhi Dadri, Haryana.

Whereas District Magistrate, Charkhi Dadri constit
dated 02.08.2019 & 3227 dated 19.07.2019.
Whercas a joint team of Tehsildar,
Charkhi Dadri and AE, HSPCB, vistited
following observations were observed by

uted team of officers vide letter no. 3260

Bhadra, Assistant Mining Engineer, Chakrh iDadri. DFO.
the site of mining on 19.08.2019 a

nd during inspection.
the joint team :-

The project proponent has done illegal mining of the arca beyond the
The vehicles were not covered with t

. Not complying with the conditions o

arca covered by the lease
arpaulin for transportation of stoncs.

f Environment Clearance issucd by SEIA.

1
8
4
3

This office has already sent the letter to Head office regarding imposing of interun
Environmental compensation from 19.08.2019 1o 17.09.2019 vide above referred letter,
Unit was sealed by th

e board on 17.10.2019 jn compliance of closure order issued by the
competent authority,

In view of above, unit is liable 1o pay the environmental com
board issued vide office order no. 6043-6075 dated 29.04.2019.
methodology defincd therein. The assessment re
EC=PI*N*¥R*gx*|p
i.e. EC=80* N * 250 * 1.5 *1.25 =Rs. 37500/- per day * N (number of days)
N=19.08.2019 10 17.10.2019 = 60 days
EC=37500*60 = Rs, 22,50,000/-

pensation as per direction of
as assessed by this office s per
al Compensation s given as under:

the
port for Environment

In view of above, it is re
. Sessment report may be ex
finalized at Head office level by the com : J

quested that the gg
' mittee of the officers S0 that the further diject;
issued to the defaulting unit accordingly. " il

amined ang
ons could be

@« Regiofial

BhiwanjReqfan
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Tele No. 01664-256259
Regional Office
Haryana State Pollution Control Board,

SCF-32, Opp. Community Centre, Sector<13, HSVP, Bhiwani
& Email-hspcbrojr@gmail.com

No. HSPCBI/BH1/2019/ /7({6 7/“”5 -1 - Dated: /5—?/77

To,

1. The Assistant Mining Engineer, 4
Charkhi Dadri

2. Divisonal Forest Officer,
Charkhi Dadri

Sub: In Original Application No.412/2019 titled as Pardeep Kumar Vs State of
Haryana, Action Taken Report- Regarding

In this connection, it is intimated that OA No.412/2019 titled as Pardeep Kumar Vs State
of Haryana is pending before Hon'ble NGT, New Delhi and next date of hearing is fixed for
19.09.2019. In compliance of Hon'ble NGT order dated 01.07.2019 in above said OA and in
reference to DC, Charkhi Dadri office letter No.3257-59 dated 02.08. 2019 & 3224 dated
19.07.2019, this office recewe\c\reports from DFO, Charkhi Dadri vide letter No.315-17 dated
26.08.2019 and Mining Department, Chakrhi Dadri vide letter No. 1116 dated 31.09.2019. There
was difference in the area of |llegal mining done by unit outside the lease boundary mentioned
by PFO and Assit Mining Engineer in their report This office requested Depulty Commissioner,
Chakhi Dadri vide letter No.17122 dated 03.09.2019 to direct the concerned to submit the factual
area of illegal mining done by project proponent outside the lease boundry. In reference to that
Deputy Commsioner, Charkhi Dadri constituted another team vide letter No.3846-49 dated
06.09.2019 and directed to again visit the site and to submit the fact finding report.The joint team
submitted the its report dated 07.09.2019 (copy of report is attached).

Now it has been mentioned in the joint team report dated 07.09.2019 that the lease
holder M/s Quality Earth Minerals Pvt. Ltd, Vill. Kheri Battar, Charkhi Dadri has done illegal
mining of 0.489 hectare outside the lease boundary.

Hence it is once again requested to take action against the unit as per Law/Act of your

department and submit the report to' this office so that reply can be filed before Hon'ble NGT,
New Delhi. /}

% 4
% Regional Oﬂlcer

Bhiwani Region
EndstNo. HSPCBIBHIZ0191. /74 §

Dated. / —7F
A copy of the above is forward to the Deputy Commissioner, Charkhi Dadri for kind
information please.

s 4
N ,-"_\]
4 oy,
v Regiofial ( Ofﬁcer
Bhiwani Reglon
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The Director General, W‘
Mines and Geology, Haryana «,[«f"};’ ,
1" Floor, 30-Bays Building, Sector-17, Chandigarh. {\mm F'f]//' G -1
To '
;" M/s Quality Earth Minerals Pvt. Ltd,,

Regstered Office-C-102, Golden Heritage, Opp. Roshan Motors,
Ajmer Road, Jaipur,

=

0\.

Memo No. DMG/HY/ML/Kheri Batter-1/2015/
Dated Chandigarh, the

.

Subject:- Show Cause Notice on account of carrying illegal mining over an area
of 0.489 hectares outside/ beyond the lease area in Kheri Batter Plot
No. 1 of district Charkhi Dadri.

On the above noted subject.

-

2. Whereas you are holding a mining lease over an area of 7.47 hectares of land

comprising in khasra no. 136 of village Kheri Batter for extraction of stone along with

associated minor minerals for a period of 10 years @ Rs. 6.585 crore per annum. After

obtaining Environmental Clearance from the competent authority on 15.03.2016 and

other required permissions, you commenced mining operations in the area w.e.f,
02.05.2016.

3. Whereas one Shri Pardeep Kumar

and few other residents of village Kheri Batter,
district Charkhi Dadri fi

led a complaint before the Hon'ble NGT, New Delhi alleging that
you are undertaking mining operations beyond leasc area

and have encroached area upto
200 meters in Aravali Plantat)

on area where mining is not permissible. The Hon'ble NGT

by treating the complaint as 0A No. 412 0f2019, vide order dated 01.07.2019 directed the

District Magistrate and Haryana State Pollution Control Board to look into the matter and

to submit action taken report within one month. The HSPCB was directed to act as Nodal
Agency for co-ordination and compliance.

4. Whereas the Deputy Commissioner, Charkhi D)

adri constituted a team consisting
of DFO Charkhi Dadri, RO HSPCB Bhiwani,

Tehsildar Badhra and Assistant Mining
al report. The te
site of Kheri Batter Plot No, 1 stone mine on 19.08.2019.

Lngineer, Charkhi Dadri to submit factu am inspected the mining area/
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S. Whereas during inspection, the team found that a part of hillock which is

otherwise not a part of your leaschold area adjoining (o restricted area approximate
about 0.45 hectares, has been broken. A fresh committee was constilljlcd on 06.09.2019
wherein instead of Tehsildar Badhra, concerned Tehsildar Charkhi Dadri was assoclated

and directed to furnish a joint report within 03 days on the actual area mined by you.

0. Whereas the team consisting of Tehsildar Charkhi Dadri, Halka Kanoongo, Palka

Patwari, Range Forest Officer, Block Forest Officer and AME Charkhi Dadri alongwith
Mining Inspector and Surveyor inspected the mine area again on 07.09.2019. Excavation

beyond boundary line in 4895 Sq. Mtrs. i.e. 0.489 hectares was found.

7 Whereas as per provisions of Rule 5 of the llar“yana Minor Mineral Concession,

Stocking, Transportation of Minerals, and Prevention of [llegal Mining Rules, 2012 (State
Rules, 2012), no person can undertake mining operation in respect of any mineral in any
part of the State except under and in accordance with the mineral concession. The

provisions of Rule 5 of the State Rules, 2012 are reproduced below:-

“5. Mining operations under a mineral concession. e

(1) No person shall undertake any reconnaissance, prospecting or mining
operation activity in respect of any mineral(s) in any part of the state, except under
and in accordance with the terms and conditions of a reconnaissance permit or a
prospecting licence or a mining lease or a mining contract or a permit, or a

cancession in any other form, as the case may be, granted:

Provided that nothing in this sub-rule shall apply to any prospecting operations
undertaken by the Geological Survey of India, the Indian Bureau of Mines, the
Director Atomic Minerals, Directorate for Exploration and Research of the Central
Government, the Department or a Government Company

within the meaning of
section 617 of the Companies Act, 1956.

(2) The government shall decide the mode and nature of grant of mineral

concession under these rules in different areas i.e. lease, contract, permit etc from
time to time.”

8. Whereas the report of the inspecting team clearly indicated that you undertook

mining operation beyond/ outside your lease hold area by encroaching the Aravali

Plantation area on the Southern side of the lease area to the extent of 0.489 hectares.
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9. In view of the above, you are hereby served with Show C
tause as w why vour mining lease in village Kheri B

ause Natice to show
be not prematurely terminate

atter Plot No. 1, district Charkhi Dadr
d with forfeiture of full amount of seclirity
undertaking mining operation be

on account of
yond/ outside your lease hold area to the
hectares.

extent of 0.489

10, You are directed to submit reply to the Show Cause Notice within a period of 15
days positively failing which

action relating to termination of mining lease will be

initiated without giving further notice.

sd/—

Director General,

Mines and Geology,
Harvana
.'/ ’
) “Endst. No. Dl\-1G/llY,l!\H,/KlwriBa\tor-l/20‘15/ Sho  Dated: oo 2ol q
A copy is forwarded to the Assist
Department, Charkhi Dadri for inform

ant Mining Engineer, Mines and Gealogy
aton and further necessary action.

~

4
Mintig Engineer

For Director General, Mines and Geology,

2 Haryana
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